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Jir,
I am dirccted to furwnrd her ewlith two coples ol th
( Baglish and indl version) for notifl
sordinary.lt is reque

sent Lo thie

above Hollflcallaon
tion in Dolhi Guzotte (Fart L-L V) Eetr
that at least 10 coples of the samo muy bo ¢
@ Deparunent as socm a8 it is recalved fram uis presse
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(4 m:. lx'll{“l'”.m.'..:“ l,” PRAICT 1V o Do Gasarre EXTRAORDIMARY
COVERNBENT 01 NATIOUAL CAPUTAL TERRITONY GF Ditni

Moot . 13(¢), S hAn il el [7}”_,. 30 B ,f_ ] Ley4y

I'lter (1) f:l\.filll_l Nt g fhe Legislalive Assembly teceived

the agcent of 1 e Pronident on )Ll 0o and ia hereby pailil jahed

o genceal inlocmwat jon.

Thee Dolibvi Uil lfl!"g_\r‘,(y ('Foalie ey ) A, J iy

{Belhie Al a6 o [ ranpe}

{ A pasised Ly (e Legintat fve Asmombdy ol Che Mol ional Capilal

Tevrilory of Dbelbi ).

An

FARAN

2t

Lo provide Tor ey Laliiog over, in the publ te faterest,
Lhe  Ayorvedic ad Unaok Tibbia College, Doilbi and for

natters connoctod Lherewith or incidoatal Cherolo.,
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WHEREAS
Tibbia

£ l)Qtl\(] wanagol by a
College Board congbiluted under the Tibbia Colleye
Act, 1952 (Dellhi Act HO.5 ol 1952); :

Lhe Tibbia Colleys, Dollii i

ANL WIHEREAS ol lale the gaid poard hae been Facing 2
nembor ol problomo; 1
ALY Wil IENG
rogoluab ion

t. Iln ’l'i!.}lJ.ia
vthould be

colleya Doaud paasad
Lhat "ArU TibbLia

College and it allied

r

alken ovor by Lhe Governuent of ULJ RV

AL WHEREAS Lhe talidog over ol Lhe n

ite allied unityg in vecessary in Lho dntercut of Pronot Lo
ol Indian

systoms of Medicine and [oxr I“—C’Vl‘-l“"“ bettenr
educational [facilitiens Uto

o
units

’l.l.l_)btd colleogae and

Llll £ LLICJ«(,.!‘L [l fli\(l l“‘i)] Uu"(_t
e "]' W j-E/"-- (-U!](i". 111 |}J }I [ 1 4 rl R 4
’ A RS ]‘l.}‘ Jf l." i

BE it enactod g Ll
Matiovnal Copilal

Legislative m:r,vmb]y
Yoear ol

Perritory of belbl in

i Ehe
the Republic ol

the Forty-cighth
Todia ao Lullwws:~_
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(2)

-

NS
N
:,;I”'f _ College, shall dexliver
‘orthwith such property Gtoe the
Government or Lo any officer or
other employee off Lhe Governmeunt ag
may be authorised by Lhe Government
in thig behall. '

Any - pergon who @ hag, on the
appointed day, in his possession or
undesr  hi conttrol nuy boule,
paperns o other docunents relating
to Lthoe Caollege {invluding the
wminutes books containing
recolulllong  in  relation to the
Colleye adopted | by persons in
charge of the wanagement ol' Lht..

Noard baliore Lha appointaed
the current chegue books rtun\. ug
o mr'-mur‘nlde

Lo College, any letiers,
notes and ot:her communications
Letween the Colleye and the Board,
aivll, notwithistanding anything
coutained in any othero Law for the
Lime being in Lorce, be Liavble LO
account fLor the booln. papers, and
wther documnents (including such
minutLorn bhoohks) cheque LOOKS,
lettery, memoranda, notes oand other
commun icationg) LO thie Governuent
or bto such person (being an cfficer
o c)!,};c13: euployee of rhe
Governmant) as may be authorised by __

Lhie Govetrnwuent  in Lliis betalfl,

Lvery porson s an charge of  the

managemeni ol Lhe college,

jmmediately belore rhe appointed
dday phall, within ten days  Lrowm
that day or within guch further
period a6 rhe Government way allow,
Furuish to the Government a.
complaete inventoxy aof all Lhe
properties and assels (including
of donations received,

particulars

book de bLm, invastment and

b&;]ong‘ing) forming part of, or
alatable j A5 Lhe College

mdeLaLhiy‘ belore the appointed
day and all leDJLlLLC and
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Managomead:
ol Tibbia
Colleogye.

provipsiong
relating
Lo Lhe
cmploycaed
ol Lhna
Lo .

G

i hin appointmegt Iy

i
b

|

obligaotions ot luhe Jioard in
‘{:n.!at:.iuu Lo tha C.‘cl.l-!_eg:;e: suboisting
jmmodiatoly beforp that  day and
aluo of all agreementy cntoered dnto
LYy the Board in jrelation Lo the
Cuollege and in Lorce, immediately .
Lefore the appuintoed day. :

(1) The Govoommeitt oy any ofFicer, by
whatever designation, which Gho
CGovermment way Ly vrdey 41 wrdtdng
st 10, shall be entitled Lo
oxercigae the powpers ol general
superinteasrddenae, direction, controel
and wmanagement of the allairs off .
Che Collogae, Lhe vight and dnterout
of the Colleye io ralatlon Lo vl ah
Lhave vesbed in the Government undsr
soction 3, oapd to do all such
things aag guch ppecificd olficer 10

authorised to exercise and do.

i

2)  Hotwitbstanding f‘,myi-;him_;; contained
in pub-section (3} oo any other law
for Uthe Lime being in Lorce, ik
chall be lawiul for the overiunentu
Lo reorganice and roconstruct the
collage and Lhareby foum such wils
an the Government may doomn (i § P

s Lhe  services of a4 person, wlhivo b

been dwmmediately beloxe the appointed
day cuployad i Lhe gollaga, wre, in the
opinion ol Lhe Governuwenl neceisary

pogard Lo Lhel requiremeots ol the
ahadl bhreoome, from Lhe Jatoe
oo Uhiey Gowvestinenl, o an

THRVERIE
o b bowge, he

employr e of  Lthe Govermnent  and  shall
Lhold offive vr sorvice in the Gouvernuent
aith the sauwe rights and privileges as
Lo pelision, gratuity and othex maliers
an would have been admigsible Lo hiw L £y
Fhe righte in rolation to such. College
had not bestl trmmfﬁerrm} to and vested
in Lhe Governmenl and continue Lo do SO
unless aund until hiz ewploywent i the
college Lo duly cerminated or until i
remuneration and tormg and conditions ok
cuployment  are duly altercd by the
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»

CorxrlLain u.
povwerg of
the Govexument.

Act to qg.
ovorride

all olther
cuactmenlo .,

C?ntracts 05
eLbtc. to

ceasgse Lo

have elfecl
unlens ratifiecd
by the
govexrnmeunl.

S
Govaernmeoent ; i 4
= . i
. . } : e i
: .!_-’ruv.t.du-_l Lhat suchi employees shall,
Lt Chemselves, conublitubte, o separato o
'i

(:'J.c'l.".'.‘l and gyroup | of comployecs ol Che
Government and shall nolb be equated to
vt marged with the other ewployeesn of
Lhe Government. ‘

(L)  he Governmaent shall be entitled to
recelive up %0 the specilled date,
to Lthe exclusion of all otherw
persont any woney due Lo the
Colleye,  realised . after the
appolnted day, notwithstanding that .
the realisabtion pertactnsd 2 S 3
period prlor to the appolnted day.

(7) Save as otherwise provided in this
Acl,, the liabilities in welation Lo
Lhe College in  respecl ol any
pariot prior Lo Lhe appointoed doay
shiall be Ll}n.s liabilivieys oL the

Govornmeul .

o

i My

CHARTER XKLL o
MLISCELLANEOUS

Pleer - pev oV L8 EO00 ‘ot this Ack  or  any ‘

nolilfication, Porde O rula made

thovoundonr, ghall [TEAREES alliecl
nobwithatanding ;nnything incousigteaent

Plhevpowith contalnod Jn any Paw {otheae

Lhao  thia Act)  or o auy  instuunent

having offoct by viviue of any law obhev

Ll Lhiibs Acl or in any decreec or ovder

of any courlt, tribunal or authority.

(L) Lvery eapnbtragk - (doneluding by
contract of employment or olhier
arvangement) entered into by Lhe
poard in relation to the College,

Lhe management of which has vested
in the Government under section 3, i
and in force imwmediately before Lhe i,
appointed day, shall, on and Lrow ?
the date of the expiry of unineuy '
days L[rom the appointed day, coase
| }
h
| }--

1
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(1)

(1)

| e
=
‘-"
,
Ll

to have oflect unless such vontradct
o1 othar avrangemeut hayg baoen,
belore Lhe oxplry o that poerciad,

ratilicd, in wrilting, Ly the
in ratifyinyg suych

B AR

Government ; and

contracl. or otther avicangoemnont,  the

Govoernment TIREY maln npuch
oI meelillicat lons

allterations
Lherein an it may think Lit:
Govarmmenl
rat iy any
ardd -

provided !1;11.'.11; Lhe
vhall nok omit 1O
contract or other arrangemaent
cshall not malke any alteration ox

moci Cication thorein-
antinliecd thol pueh
conbract or othar arrangemanlt 19
unduly ouneroud or hag been entered i
junto in bad faith or i debrimental
Lo the interests ol Ll Colliege;

and

unleags it i

831

excepl alflter givinyg the party oY
parties Lo the countract rhe case 7
may he, 0T other arrangament a
rongonalhle opportunity ol L ing
neard and except atter recording,
in writiog, its yeatonb Fov rolfusal
o roabily contract. or olher
ArraugemneEn waking any

albteration

1
0 FRA
{ QT for
ui- modification vhereln.

anything  contaiued
law For the time boing in
in reupoct of whowm
arrangement
or modified

Hoby i thatandiug
i any
Capridde, ©0 PREEOL
any contract ox pher
i terminated, altered
sub-peclion tL) s or who
ceanes Lo exercise . any powers On
hold any |office by reason of
exercising any powers oxr hold any
office by reason of any provision
contained in section 4, shall be
entitled to claim any compensation

for the premature rermination of
arrapnpgement

undear

Lhe contract or pLher arx
alveration or

or for = any

modiFication therein or fLox the
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peuallion.

Offencen
by cowpanies.

R

n

12,

Ay oo

{ir)

()

ehrin i |

o

dorern ; ; i
L Iyig PWes e o t)”ém_‘

vl

havi i : ‘
o :!ll!lll,h;];” lilii'.": ];’l(,!!?i?(.i!.‘u‘.’l_’i.(ll! G cuslody
Fotm s L C,f.)!ll.‘l ol any proporty
i e 'p.n_.l, ol t e Collage,
rotglial ly wilhholds ouch roperly
from tLho f.‘-:uur:tr.'nmr'ml_, (&R N ;ﬁly‘ ].)EE!J.'.‘.';(HI
Authovisod Ly Lhe Goveriwent, as
Lhe case way be, in Lhis Dehall, or

wronglully obtaing possession of,
O oreLadrs,  any propecty forming
part ol Lhe Colleye o willfully,
wibthholdr or faile Lo Duwmich Lo
e Govarmnucnl, 0 any O
tpecilicod by Lbhe Govornmenl, as the
caun way Lo, any  docuwuents celating
Lo Lbie ol Loge . wleiohe wmay e i i
possonntion, cuntody or conLrol o
Fadlls vo dnbiver o the coveomuent

o oany  porson apnciCied by Ghe
CGaverpmenl, any assoebs,  boovkys ol
acoountisg, registers O other

documents in big custody relating
e tho Col bege, o i

viongiully vemoven ol dent toyn any
properly forneing paktt 1wl the
Collaye or prefarsg any olaim under
this Act which he hoowd ov hag

.
roaconable cavntge o beliave Lo Lz

Lol o groossly inacourato,

Ler punichable witbh  lwprigonueent
a Lerm which wmay extend Lo two

years, or with Line which way exteuwd Lo

Len

(1)

Chousand rupees, or with both.

Where an oflonco undoew thiis Ack-has

bhoenn conmittod by a company, @QVery
person who, at the time the offecne
was conmitted, woas in charge ol,
and was respongible Lo the cowpany
for the condutt of the business of
Lhe company as well ags Lhe compauy,
ghinll be decmed Lo Lo gul bty ol Lhe
ol Fence and ohall Le liable Lo be

|
10
| SRt

]
1
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Explanation -

Exoteétgon
off acbion
taken in
good failli.

13

Jruconde s s ; ; £ :
Lcégi:é.;l;;;{ly:ugt.n.tn.*.al; and puniubod

Provided chat :mthihg
contained in this sub-gection chall
roendor any  guch pervson liable to
any punishment, if he proves that
the offence was comnitted withoub
his  konowledyge or | cthat he had
exercinred all due] diligence Lo
prevent Lthe commigsion of sguch
ollienca. !

(2} r'\lol:with.f_:t'fnmling auyt?;lzj.ngg contained
in subi~-gootion (1), where a1y
of fonce under thio Act has been
commitlted by a company and ic is
provaed thatl the oflence hags beoen
committed with ~the congent . Ox
connivance of, ov 1is attributable
Lo any neyglect on the part of any "
director, wanager, Bsecdretary OX
other officer of the cowpainy, such
director, wanager, secretary Or
other officer of the company,
shall be dJdeeuwad Lo be guilty of.
rhat ol fonce and shall be Ltiable Lo
be proceeded against and punished
accordingly.

For the purpose ol this srzetion,
(1) noompany' means  any Lody corporate
avpnd includen o (Uirwm or oLtheg

annociation ol individuels; and

(1y) ndirectos”, Jin relation Lo a Ll
means a parkner in the Lo,

o suil, pxosecution o other legal
proceedings shall lie against tle
Government or any officer or other

employee ol the Governument oOr any persoll
authorised under this Act for any damage
caugad or likely tol be caused .by
anything which is in good Ealth done or
intended to be done under Lhis Act.

11
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power
St malee

ULl reie.

R

(1)

(2)

(L)

{v)

{el}

(o)

{3

i
{

i

Tlies i '
HEE LB L D renont | nayy P
::nrr};‘i‘u‘;l‘iu”' make  chies l‘by

: = s ou 5 e 3 QO it
this act. at the I.u"l'-"ov.x.u.l.onu of

In el !

particul ar ' X
prejucdi SRR W anud withoul
I:‘orﬁ-gwi?f ke Ehe dgeucrallily. ob khe ;
pl‘o\;"d' g power, puch ruleg way
fL:lJJ_L e for all or any of the
fullowing matters, namely:- ey

E:l_le.m.:fxnner in which l;lué day Lo day
administration of the Colleye shall
Le zun; . . :

1
! .
bYBFQHt for release of rinancial
ascigtance;

the procedure for the designated !
ol fiver Lo oxercime| powers G
gennriid muwt'inL.mquu:ré, Lol hon,
control, aand managemezal ol che
alfairy ol the College;

Che manpner  in witich j‘.ltra existing
cmployecs ol the College shall be
abaarbed in tvhu servica ol the h
Govermnenl ;o and

any olher watter which 19 required
to boe or way be prescribed.

pvery rule wmade by thie L':gwernmc-:nt
under  thig Act shall bhe laid as
aoon ag . mony Lo albter) iL jo wmnde,
Lalorn Lhe Hounoe of Lh Lagislacive
Aganmbly of Delhid while it is in
gegasion | Lor @ roral period of
thirty aays which wmay be comprised
in one sesiiol or i Ltwo oOr wore
suuoessive sepsiong, and if, beflore
Lhe explry of the sesgsion
immediately following the gsegsion
e Lhe gucgessive sessions
aforesaid, the Housne agrees in
malcing any modi Fication in the rule
or ayree that the rule should not
e made, the rule shall thereatter
have ellfect only in such wodilied

1.2 ;
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Power Loy
ERemow o
Jdiflficulltiecg.

neponl ol E iy
CAb ik

College

het, 1952.

-]

155

- ACh

qyrut‘ur b oF xus-dtﬁeut, an 11; :
case moay bLe; 6o, howaedopy . that = =
such wmedilicatic {10 ¢ Wl

1Lharcattion o annulmentc

thall Lo without prajudice to l:.lif_“;

validity = of anylltinyg  previously
done under chat rule. ! ‘

(1) LU auy dJdifliculty arises in ygiving

Llect Lo the provisionsg of this
e, Lhe  Government way, by
ovdoer, Jo anything nol incongistont
w.i Ll suci provisions whuch
appears Lo Lt Lo bo nouaugaxy o
expedient Lo the purpose ol

removing the difficuliy:

that 1o
ajlftoer Lhe

such order
exapiracion

'rovide
shall bLe made

of a period of two years Lrom the
comnencement of this Act.
o |
(Al Lvery orvder made under- this
cection ahall, ag gsoon as wmay be,
AfLor it s issued, bo laid belore
Lhe hngislative Assembly of Delhi.
e ity ol by J\ﬁfl , 1an%2 (Delhy heu
Ha % ol 19452 g horebhy ropoeaslaod wilh
el et From the day of the coming into

Loree of thiy el

Provided thalt anything done oxr any
action takeu wler the Act so repealed
which could have bLeen done under this
if it had then been in force shall

be deemed to have been done or taken

under the correspondling provigions of
this Act: f
13 |
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Lurthor tf

.S.Hli)‘jf"{..i; ST S
vopaal ol 77

P e il ol
Lhio piov. Lodovng ol Lhiws Agl Lho
Lhe principal Act shall not  ronder
invalid any order, notic notilication,
recovery Or obther Lhing irgsued  or
effected therceunder, bf\f{.ﬁar{, the day of
cmnunc; Into Lorce of HM.';; Act, nor gshall
ik alllocl the enfor s;...mﬁa}zz{. of - any
Liabkiliby dncurred Lhoreunder belfure theae
coumoencement ol Lhis Act)
a‘/’\’m; . #N,n“:ﬁ
fég”ij\fﬁ:‘” &
UZA 3,

Qi%/ 4.5 @ﬁﬁ

W};{%r’ Secrotary(bela),

%vif

|
|

s O

e i

of N«Caileol Da,l’m
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